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State v. Milan Sharma 

FIR No. 83/2018 

PS EOW 

U/s  409/420/467/468/471/120B IPC 

 
08.05.2021 

  

Present: Sh. Irfan Ahmed, Ld. Addl. PP for State through VC.  

  Sh. Pawan Sharma, Ld. counsel for applicant/accused 

through VC. 

  SI Amit Beniwal/IO through VC. 

  Sh. Mohit Chaudhary, Ld. counsel for complainant 

through VC.  

    

  Proceedings done through video conferencing. 
 
   It is certified that link was working properly and no 

grievance was agitated by either of the counsel in this regard.  

  Present is second application moved on behalf of 

applicant/accused Milan Sharma for grant of bail. It is submitted that 

applicant/accused has been falsely implicated in the present case and 

he is languishing in j.c since 05.04.2021. It is submitted that 

applicant/accused has nothing to do with the alleged offence nor he 

has received any pecuniary benefit from the alleged offence. It is 

submitted that applicant/accused is a registered SEBI analyst and he 

has never met any of the complainants except Anmol Maria who had 

a Demat and trading account with Trustline alongwith Arti Maria. It is 

submitted that applicant/accused has never received any brokerage 

which has been earned by Rahul Raghav and he has never received 

any remuneration of the alleged company M/s MCSL. It is submitted 

that whenever an investor opens a Demat and trading account with 

the broker, they are required to execute an exhaustive KYC 

documentation and in the present case also all the documentations 

and KYC forms were executed after much deliberation between 

complainants and MCSL and the complainant had also signed Risk 

Disclosure Documents which explicitly enunciates the risks involved 

in the trading. It is submitted that co-accused Rahul Raghav was the 
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Authorized Person of the accounts of the complainant  and he was 

appointed by MCSL; In the present case, there are call recordings 

between Rahul Raghav and the complainants wherein the 

complainants have confirmed trades in derivatives, hence it cannot be 

contended that they were unaware and were being kept in dark 

regarding trading in derivatives. It is submitted that for the financial 

year 2016-2017, the complainants have earned net profits in their 

trading in derivatives till March 2017, for which they have filed their 

ITRs. It is submitted that complainants were involved in forum 

shopping and their allegations/claims have been adjudicated which 

lacks substances. It is submitted that applicant/accused is a 

registered SEBI analyst; he is neither the beneficiary of the brokerage 

or penalty that has been charged from the complainants when trades 

were being executed in their account by the broker MCSL.  

  It is submitted by the Ld. counsel for applicant/accused 

that the role of the applicant/accused Milan Sharma is exactly identical 

with the role ascribed to accused Bhanu Pratap, who has already 

been granted bail, however, on the last of hearing, due to some mis-

communication, this fact was not brought on record by the Ld. counsel 

for applicant/accused. It is further submitted that the 

applicant/accused is ready and willing to deposit Rs.10.0 lacs without 

prejudice to his defence. 

  Ld. Addl. PP has vehemently opposed the bail 

application arguing that co-accused Bhanu Pratap and Rahul Raghav 

were working in Trustline Securities where the complainant Anmol 

Maria and his wife were holding Demat accounts and on the request 

of Bhanu Pratap, they shifted their account to MCSL through its sub-

broken Rahul Raghav and the same was done by other complainants 

also including Ms. Neerja. It is submitted that co-accused Bhanu 

Pratap represented himself to be Vice President of MCSL and he also 

introduced applicant/accused Milan Sharma as Financial Expert/CA 

to the complainant for portfolio management services, periodically 

revise and for consolidation of shareholding for higher returns on the 

investment. It is submitted that all the accused persons showed rosy 

picture on the pretext of higher returns on the investment and induced 
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to open trading accounts and also made them believe that transfer of 

demat shares was necessary and during November, 2015 to 

December, they shifted the share holdings of the complainants worth 

Rs.8.52 crores and from December, 2016 onwards, there was no 

regular information regarding the status of shareholdings and 

statement of account and the complainants were not having any 

access to the account of the back office as it was got blocked for them. 

It is submitted that accused persons did speculative trading despite 

explicit instructions from the complainants not to do that and accused 

persons sold their share and also sold new shares bought by the 

complainants. It is submitted that apart from manipulated trading, the 

accounts show illegal trading to earn brokerage and at different rates 

among their family members. It is submitted that the signatures of the 

complainants on the application form of MCSL and other documents 

were forged to authorize accused Bhanu Pratap Singh and Milan 

Sharma as authorized persons to order execution of trades on behalf 

of the complainants without their consent; KYC documents were 

witnessed by fictitious persons  and vide letter dated 24.11.2017, the 

complainants were informed by MCSL that the complainant has been 

dealing through Authorized Person/sub broker Rahul Raghav/Nitus 

Solution Pvt Ltd but the complainant was never introduced to Rahul 

Raghav nor they were aware about any company by the name of Nitus 

Solution Pvt Ltd.  

  It is further submitted by Ld. Addl. PP that from the 

scrutiny of bank accounts of co-accused Rahul Raghav, it has been 

found that accused Bhanu Pratap and applicant/accused Milan 

Sharma were beneficiary of the commission received in the account 

of Rahul Raghav from MCSL; the accused persons gained huge 

amount as brokerages and caused wrongful loss to the complainants. 

It is submitted that if applicant/accused is granted bail, there is every 

likelihood that he may try to tamper the evidence; may influence or 

threaten the witnesses and would indulge in similar offence. Hence, 

he does not deserve to be released on bail.  

  Since the co-accused Bhanu Pratap has already been 

granted bail, the prosecution has failed to point out any material 
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distinction between the role ascribed to co-accused Bhanu Pratap and 

applicant/accused Milan Sharma. Considering the grounds of parity, 

applicant/accused Milan Sharma is admitted to bail on his furnishing 

personal bond in the sum of Rs.1,00,000/- (Rupees One Lakh only) with 

two sureties each in the like amount to the satisfaction of the Ld. MM/Duty 

MM/Link MM and subject to the conditions that he shall not leave the 

country without the permission of the court; he shall join the investigation 

as and when called by the IO; he shall provide his operative mobile 

number to the IO and keep the same functional/operational at all times 

and he shall deposit a sum of Rs 10 Lacs by way of an FDR, as voluntarily 

submitted by the counsel for the accused,with the Ld. Trial Court/CMM. 

  Application is disposed off accordingly.  

  Let copy of this order be sent to the applicant/accused 

through concerned Jail Superintendent.  

  Instant order be uploaded on the court website 

immediately.   

  

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 
                                                                                      08.05.2021 

 

DHARMENDE
R RANA

Digitally signed by 
DHARMENDER RANA 
Date: 2021.05.08 18:05:31 
+05'30'



   

 

          

FIR No.48/2021 

PS Special Cell  
U/s 186/353/307 IPC & 25/27 Arms Act  

State Vs. Liyakat Ali 
 

08.05.2021 

 

Present: Sh. Irfan Ahmed, Ld. Addl PP for State through VC. 

  Sh. Rahul, Ld. counsel for  applicant/accused through 

VC.   

  Proceedings done through video conferencing. 
 

   It is certified that link was working properly and no 

grievance was agitated by either of the counsel in this regard.  

  Present is second application moved on behalf of 

applicant/accused Liyakat Ali for grant of bail. It is submitted that 

applicant/accused has been falsely implicated in the present case and 

he is languishing in j.c since 03.02.2021. It is submitted that he has 

nothing to do with the alleged offence and there is no public witness 

to support the prosecution case. It is submitted that charge-sheet in 

the instant matter has already been filed and no fruitful purpose would 

be served by keeping him behind the bars as trial in the instant matter 

is likely to consume considerable time. It is thus prayed that he may 

be released on bail.  It is submitted that recovery of pistol has been 

planted upon and the police has failed to prove the source of pistol 

and as per the location on the google map, no such ATM was found 

at the spot as alleged by the prosecution. It is submitted that 

applicant/accused is previously involved in 11 cases out which, in 

seven cases, he has been discharged, in three cases, he is enlarged 

on bail and in the present case, he is running in custody. It is thus 

prayed that he may be released on bail.   

  Ld. Addl. PP has vehemently opposed the bail 

application arguing that applicant/accused is member of Mewat based 

ATM robbery gang and he is reported to be involved in thirteen cases 

of similar nature in Delhi and Haryana and he alongwith his associates 

has siphoned off cash amounting to Rs. 135 crores from 12 ATMs in 

Delhi. It is submitted that he also fired upon the police party to avoid 

his apprehension. It is submitted that one pistol and three live 



   

 

          

cartridges have been recovered from his possession. Hence, he does 

not deserve to be released on bail.  

  In the instant matter, as per his own admission, the 

applicant/accused is reported to be involved in as many as 4 cases. It 

is inconsequential for the purpose of adjudicating upon the bail 

application  that source of weapon of offence has not been traced or 

there was no ATM on the spot. While disposing of earlier bail 

application of applicant/accused vide order dated 19.04.2021, this 

court has already observed as under : 

“…Considering the nature of allegations involved in the instant 

matter, the past criminal antecedents of applicant/accused coupled 

with the fact that he has the audacity to fire upon the police officials, 

I am of the considered opinion that the applicant/accused does not 

deserve the indulgence from the court concerned. The application is 

bereft of any merits and the same is accordingly dismissed…” 

 

  Considering the nature of allegations involved in the 

instant matter, the past criminal antecedents of applicant/accused and 

enormity of charge, I am of the considered opinion that the 

applicant/accused does not deserve the indulgence from the court 

concerned. The application is bereft of any merits and the same is 

accordingly dismissed.  

  Application is disposed off accordingly.  

  Instant order be uploaded on the court website 

immediately.    

 

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 
                                                                                      08.05.2021  

DHARMEN
DER RANA

Digitally signed by 
DHARMENDER RANA 
Date: 2021.05.08 
16:52:37 +05'30'



   

 

          

SEBI v. Balbir Singh 
CC No. 17/2017 

U/s 200 CrPC 
  
 

08.05.2021 

  

Present: Ms. Simran Neb, Ld. counsel for complainant through 

VC.  

  Sh. Himanshu Kaushik, Ld. counsel for 

applicant/accused through VC.  

    

  Proceedings done through Himanshu video 
conferencing. 
 
   It is certified that link was working properly and no 

grievance was agitated by either of the counsel in this regard.  

  Present is application moved on behalf of 

applicant/accused Balbir Singh for grant of regular bail. It is submitted 

that applicant/accused has been falsely implicated in the present 

complainant as he has no role to play in the alleged offence. It is 

submitted that the applicant/accused has never worked in M/s 

Servehit Housing & Infrastructure India Limited. It is submitted that he 

is already in j.c in FIR No. 150/17 PS Sardul Garh, Punjab and on 

issuance of Production warrants, he was formally arrested in the 

present case on 18.02.2020 and since then he is languishing in j.c. It 

is submitted that the present dispute is purely civil in nature; 

investigation qua applicant/accused is already complete and no useful 

purpose would be served by keeping him behind the bars.  

  Ld. counsel for complainant vehemently opposed the 

bail application arguing that applicant/accused was one of the 

directors in the alleged company and was actively participating in the 

day to day business affairs of the accused company. Hence, he does 

not deserve to be released on bail.  

  Considering the nature of allegations and period of 

incarceration, applicant/accused  Balbir Singh is admitted to bail on 

his furnishing bail bond in the sum of Rs.50,000/- with one surety in 

the like amount to the satisfaction of the Ld. MM/Link MM/Duty MM/Ld. 



   

 

          

CMM and subject to the following conditions that  

1. he shall scrupulously appear in each and every proceedings in 

the instant matter;  

2. that he shall not even try to hamper the fair course of 

proceedings;  

3. that he shall surrender his passport in the court concerned/duty 

MM/CMM within seven days of his release and in case, if the 

applicant/accused is not having any passport, then he shall file 

an affidavit in this regard before the court concerned stating 

that he is not having any passport and if in future, he gets his 

passport, he will surrender the same in the court concerned.  

4. That he shall not leave the country without the permission of 

the court concerned.  

  With these observations, application disposed off 

accordingly.  

  Instant order be uploaded on the court website 

immediately. 

 

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 
                                                                                      08.05.2021 

  

DHARMEN
DER RANA

Digitally signed by 
DHARMENDER RANA 
Date: 2021.05.08 
16:53:04 +05'30'



   

 

          

 

State v. Satish  
FIR No. 150/2020  

PS Special Cell  
U/s 186/353/307 IPC & 25/27 Arms Act  

 
08.05.2021 

  

Present: Sh. Irfan Ahmed, Ld. Addl. PP for State through VC.  

  None for applicant/accused through VC.  

    

  Proceedings done through video conferencing. 
 
   It is certified that link was working properly and no 

grievance was agitated by either of the counsel in this regard.  

  Present is an application moved on behalf of 

applicant/accused for release on personal bond through DLSA. It is 

submitted that applicant/accused has been granted bail vide order 

dated 24.02.2021. It is submitted that applicant/accused belongs to a 

very poor family and due to prevalent situation of Covid- they are not 

able to arrange the surety. 

  Record reflects that none is appearing on behalf of 

DLSA for past several dates, Ld. Secretary, DLSA, New Delhi District 

is requested to personally look into the matter.  

  List the bail application for consideration on 12.05.2021. 

 

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 
                                                                                      08.05.2021 

  

DHARMEN
DER RANA

Digitally signed by DHARMENDER 
RANA 
Date: 2021.05.08 16:53:21 +05'30'



   

 

          

FIR No.12/2017 

PS EOW Mandir Marg  
U/s 420/467/468/471/120B IPC  

State Vs. Naveen Gupta 

 

04.05.2021 

 

Present: Sh. Irfan Ahmed, Ld. Addl PP for State through VC. 

  Sh. Mukesh Kalia, Ld. counsel for  applicant/accused 

through VC. 

  IO SI Harpal Madan through VC. 

  Sh. Rajtilak Guha Roy, Ld. counsel for complainant bank 

through VC. 

   

  Proceedings done through video conferencing. 
 

   It is certified that link was working properly and no 

grievance was agitated by either of the counsel in this regard.  

  Present is an application moved on behalf of 

applicant/accused Naveen Gupta for grant of bail. It is submitted that 

applicant/accused has been falsely implicated in the present case. It is 

submitted that investigation qua the applicant/accused is already 

complete; charge-sheet in the instant matter has already been filed and 

no fruitful purpose would be served by keeping him behind the bars. It is 

further submitted that co-accused has already been granted bail by the 

Sessions Court. It is further submitted that applicant/accused himself is 

a victim as he has not signed the account opening form of ICICI bank in 

the name of proprietary firm Sasperila Impex; he has not signed the trade 

documents submitted with the bank and the mobile number registered 

with the said bank does not belong to applicant/accused. It is submitted 

that Sasperila Impex belongs to Angad Pal Singh and his family who has 

left India in 2015 and his extradition proceedings would take time.  

  It is submitted that as father of applicant/accused wanted 

to start a new business, he was introduced to Angad Pal Singh by his 

friend; his father used to talk with Angad Pal Singh on phone regarding 

opening of the export/import business and also asked the 

applicant/accused to take guidance from Angad Pal Singh. It is further 

submitted that on the instructions of his father, the applicant/accused 

signed certain documents of Yes Bank and some other documents but 



   

 

          

his father expired on 04.03.2014 and Angad Pal Singh assured him to 

settle into the business of export/import. It is submitted that 

applicant/accused has not submitted any forged FIRC to ICICI bank for 

issuance of BRC nor he has knowledge about the same; the 

applicant/accused is not the beneficiary of the alleged transactions. It is 

submitted in the present case, no action has been taken against the bank 

officials, who in connivance with Angad Pal Singh opened the fake 

account in the name of the Sasperilla Impex and allowed issuance of e-

BRC without verification or intimation to the FIRC issuer bank. It is 

submitted that email address with ICICI Bank does not belong to him; no 

BRC got issued on fake FIRC in his bank account with Indusind Bank or 

Yes Bank and RBL Noida. It is submitted that there is no incriminating 

evidence to show that he used the duty credit script or was ever 

connected with the  alleged firm or Angad Pal Singh.  

  It is submitted that applicant /accused is registered 

contractor as M/s Navyug Infrastructure with the government for civil 

construction work since 2015-2016. It is submitted that co-accused has 

been granted bail by the Sessions Court on 26.03.2021, hence, on the 

grounds of parity, the applicant/accused may also be released on bail.  

  Ld. Addl. PP has vehemently opposed the bail application 

arguing that a loss of approximately Rs.158.07 crores was caused to the 

Government Exchequer by submitting 467 forged Foreign Inward 

remittance Certificates (FIRC) to ICICI Bank by 17 firms during 

processing of export documents of the complainant and on receipt of the 

said FIRCs, the ICICI bank issued Bank Realization Certificates (BRCs) 

to the account holders who availed trade (export) benefits from the office 

of DGFT under foreign trade policy. It is submitted that during 

investigation, it was revealed that applicant/accused is the sole proprietor 

and authorized signatory of the firm M/s Saperrila Impex and as per 

DGFT, the alleged company was issued 12 licences/Scrips having 

value/duty entitlements of Rs.19.38 crores which were used to waive off 

the import duty during import of goods. It is further submitted that for 

taking these benefits, forged FIRCs were submitted in the ICICI Bank 

alongwith other trade documents and applicant/accused in connivance  

with bank officials got the BRC issued and submitted the same in the 

office of DGFT. It is submitted that from the documents received from 

DGFT regarding registration of Import Export Code, it was revealed that 



   

 

          

the account number maintained with Yes Bank was registered for duty 

drawback and duty draw back of Rs.1211413/- was also received in this 

account 13.12.2014 to 13.04.2015 against export of goods between 

13.10.2014 to 07.11.2014 which clearly proves that applicant/accused 

was managing the affairs of the firm. It is submitted that 

applicant/accused was aware about transactions and the bank accounts 

in which he was signatory and from the scrutiny of statement of account 

of Yes Bank and Indusind Bank revealed that there are transaction of 

crores of rupees and also the withdrawals and he was getting illegal 

benefits. It is submitted that investigation of the case is still pending; 

applicant/accused was already known to kingpin Angad Pal Singh and 

forged documents were produced in his account under his signatures 

and if applicant/accused is released on bail, there is likelihood that he 

may jump the bail or influence the witnesses.  

  In the instant matter, co-accused has already been 

granted bail and prosecution has failed to point out as to how come the 

role of applicant is different from that co-accused. Charge-sheet has 

been filed. Considering the ground of parity coupled with the fact that 

investigation is reported to have been concluded and charge-sheet in the 

instant matter has already been filed, applicant/accused Naveen Gupta 

is admitted to bail on his furnishing personal bond in the sum of 

Rs.1,00,000/- (Rupees One Lakh only) with two sureties each in the like 

amount to the satisfaction of the Ld. MM/Duty MM/Link MM and subject 

to the conditions that he shall not leave the country without the 

permission of the court; he shall join the investigation as and when called 

by the IO; he shall provide his operative mobile number to the IO and 

keep the same functional/operational at all times. 

  Application is disposed off accordingly.  

  Let copy of this order be sent to the applicant/accused 

through concerned Jail Superintendent.  

  Instant order be uploaded on the court website 

immediately.   

   

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 
                08.05.2021 

  

DHARMEND
ER RANA

Digitally signed by 
DHARMENDER RANA 
Date: 2021.05.08 
16:53:45 +05'30'



   

 

          

State v Rahul @ Surjeet 
FIR No. 321/2019 

PS Sagarpur 

U/s 302/120B/201/212/34 IPC 

 
08.05.2021 

  

Present: Sh. Irfan Ahmed, Ld. Addl. PP for State through VC.  

  Sh. Satbir Singh, Ld. counsel for applicant/accused 

through VC.  

    

  Proceedings done through video conferencing. 
 
   It is certified that link was working properly and no 

grievance was agitated by either of the counsel in this regard.  

  Present is an application moved on behalf of 

applicant/accused Rahul @ Surjeet for grant of interim bail of 90 days. 

  As prayed by Ld. counsel for applicant/accused, list the 

bail application for consideration on 10.05.2021.    

 

 

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 
                                                                                      08.05.2021 

  

DHARMEN
DER RANA

Digitally signed by 
DHARMENDER RANA 
Date: 2021.05.08 
16:53:57 +05'30'



   

 

          

State v Rohit   
FIR No. 108/2020 

PS Sagarpur 

U/s 307/506/120B/34 IPC 
& 25/27/54/59 Arms Act 

 
08.05.2021 

  

Present: Sh. Irfan Ahmed, Ld. Addl. PP for State through VC.  

  Sh. Santosh Kumar, Ld. counsel for applicant/accused 

through VC.  

    

  Proceedings done through video conferencing. 
 
   It is certified that link was working properly and no 

grievance was agitated by either of the counsel in this regard.  

  Present is an application moved on behalf of 

applicant/accused Rohit for grant of bail.  

  At this stage, Ld. defence counsel seeks permission to 

withdraw the instant bail application.  

  In view of the submissions made, the instant bail 

application is dismissed as withdrawn.  

  Application is disposed off accordingly.  

 

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 
                                                                                      08.05.2021 

  

DHARMENDE
R RANA

Digitally signed by 
DHARMENDER RANA 
Date: 2021.05.08 16:54:19 
+05'30'



   

 

          

FIR No. 507/2013 
PS Vasant Kunj (South) 

U/s 302/120B/34 IPC 
State Vs. Raghwendra Bharti 

 
08.05.2021   

Present: Sh. Irfan Ahmed, Ld. Addl PP for State through VC. 

  Sh. Puneet Jaiswal, Ld. counsel for applicant/accused 

through VC.   

  Proceedings done through video conferencing. 
   It is certified that link was working properly and no 

grievance was agitated by either of the counsel in this regard.  

  Present is an application moved on behalf of 

applicant/accused Raghwendra Bharti seeking modification of the 

order granting him bail. It is submitted that applicant/accused has 

been granted interim bail vide order dated 01.05.2021. It is submitted 

that due to prevalent situation of covid-19 and his wife being down 

with covid-19 is unable to furnish the surety of the said amount. It is 

submitted that though the wife of the applicant has got an FD prepared 

of the bail amount but due to her illness she is not able to contact the 

surety.  It is therefore prayed that the said order may kindly be 

modified.  

  Heard. The application is allowed and the order dated 

01.05.2021 stands modified to the effect that applicant/accused 

Raghwendra Bharti is ordered to be released on furnishing Personal 

Bond in the sum of Rs.1,00,000/- subject to the satisfaction of Ld. 

MM/Duty MM/Link MM and alongwith the personal bond the 

applicant/accused shall also furnish an undertaking to furnish the 

surety bonds within three days of his release from the jail. The instant 

order be also read as part of order dated 01.05.2021.  

  Application is disposed off accordingly.  

  Instant order be uploaded on the court website 

immediately.  

  Copy of this order be sent to the Jail Superintendent for 

necessary information and compliance.  

        (Dharmender Rana) 
                                                                              ASJ-02, NDD/PHC 

                08.05.2021  

DHARMENDER RANA
Digitally signed by DHARMENDER 
RANA 
Date: 2021.05.08 16:54:35 +05'30'



   

 

          

 
State v. Vikas @ Bablu @ Shaka 

FIR No.:  688/2014 

PS: Delhi Cantt 
U/s  302/307/120B/201/34 IPC 

 

08.05.2021 

 

Present: Sh. Irfan Ahmed, Ld. Addl. PP for the State. 

Sh. Ravi Drall, Ld. Counsel for applicant/accused 

   

  Proceedings done through video conferencing. 

   It is certified that link was working properly and no 

grievance was agitated by either of the counsel in this regard.  

  Present is an application moved on behalf of 

applicant/accused for grant of interim bail of 30 days.  

  Let report be called from the Jail Superintendent 

regarding the medical status of applicant/accused.  

  As prayed, list the bail application for reply and 

arguments on 10.05.2021. 

 

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 
                                                                                      08.05.2021  

DHARMEN
DER RANA

Digitally signed by 
DHARMENDER RANA 
Date: 2021.05.08 
16:54:49 +05'30'



   

 

          

State v Mohd. Ajmal @ Pahari 
FIR No. 259/2020 

PS Special Cell 
U/s 186/353/307 IPC 

 
08.05.2021 

  

Present: Sh. Irfan Ahmed, Ld. Addl. PP for State through VC.  

  Sh. M. A. Hashmi, Ld. counsel for applicant/accused 

through VC.  

    

  Proceedings done through video conferencing. 
 
   It is certified that link was working properly and no 

grievance was agitated by either of the counsel in this regard.  

  Present is an application moved on behalf of 

applicant/accused Mohd. Ajmal @ Pahari seeking modification of bail 

order dated 18.03.2021. It is submitted that due to prevalent situation 

of covid-19, he is not able to furnish two sureties.  

  Heard. The application is allowed and the order dated 

18.03.2021 stands modified to the effect that applicant/accused Mohd. 

Ajmal @ Pahari is ordered to be released on furnishing Personal 

Bond/Surety Bond in the sum of Rs.50,000/-, with one Surety in the 

like amount, subject to the satisfaction of Ld. MM/Duty MM/Link MM. 

The instant order be also read as part of order dated 18.03.2021.  

  Application is disposed off accordingly.  

  Instant order be uploaded on the court website 

immediately.  

  Copy of this order be sent to the Jail Superintendent for 

necessary information and compliance.  

   

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 
                                                                                      08.05.2021 

  

DHARMENDER 
RANA

Digitally signed by 
DHARMENDER RANA 
Date: 2021.05.08 16:55:06 
+05'30'



   

 

          

State v. Taj Mohammad @ Taju 

FIR No. 172/2019 

PS Special Cell 
U/s 186/353/307/34 IPC & 25/27 Arms Act 

 
08.05.2021 

  

Present: Sh. Irfan Ahmed, Ld. Addl. PP for State through VC.  

  Sh. Anwar A. Khan, Ld. counsel for applicant/accused 

through VC.  

    

  Proceedings done through video conferencing. 
 
   It is certified that link was working properly and no 

grievance was agitated by either of the counsel in this regard.  

  Present is an application moved on behalf of 

applicant/accused Taj Mohammad @ Taju for grant of bail. It is 

submitted that in order to falsely implicate the applicant/accused, the 

prosecution has cooked up a false and baseless story. It is submitted 

that there is no incriminating evidence on record to connect the 

applicant/accused with the commission of the alleged offence. It is 

submitted that nothing incriminating has been recovered from his 

possession or at his instance. It is submitted that charge-sheet in the 

instant matter has already been filed and the case is at the stage of 

recording Prosecution Evidence and trial in the instant matter is likely 

to consume considerable time and no fruitful purpose would be served 

by keeping him behind the bars. It is submitted that applicant/accused 

is languishing in j.c since 03.10.2019 and he is ready to abide by any 

term or condition imposed by this court while granting him bail. It is 

further submitted that co-accused Liyakat Ali has also been granted 

regular bail by this court, hence, on the grounds of parity, 

applicant/accused is also entitled to be released on bail.   

  Ld. Addl. PP has vehemently opposed the bail 

application arguing that applicant/accused alongwith his associate 

had come to Delhi for contract killing of a girl and her relative but 

before committing the crime, they both were apprehended by the 

police. It is submitted that applicant/accused has fired gunshots upon 



   

 

          

the police party in order to resist his apprehension and in retaliation, 

police party also fired upon the accused and one bullet hit on the leg 

of the applicant/accused. It is submitted that stolen apache motorcycle 

was also arranged by applicant/accused. It is submitted that 

applicant/accused is previously found to be involved in six other 

criminal cases.  

  In the instant matter, applicant/accused has not only 

resisted his apprehension but he has the audacity to fire gunshots 

upon the police party. Applicant/accused is reported to be involved in 

six other criminal cases besides the present case. The 

Applicant/accused cannot claim parity with co-accused Liyakat Ali for 

the simple reason that co-accused Liyakat Ali was found to be  

previously involved in only one other case and he did not fire any 

gunshots upon the police party and he was merely accompanying the 

applicant/accused.  

  Considering the past criminal antecedents, seriousness 

of allegations and enormity of charge, I am of the considered opinion 

that the instant bail application is bereft of any merits and the same is 

accordingly dismissed.  

  Application is disposed off accordingly.  

  Instant order be uploaded on the court website 

immediately.  

 

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 
                                                                                      08.05.2021 

  

DHARMEN
DER RANA

Digitally signed by 
DHARMENDER RANA 
Date: 2021.05.08 
16:55:24 +05'30'



   

 

          

State v  Sunil 
FIR No. 99/2021 

PS Sagarpur 

U/s 457/380 IPC 

 
08.05.2021 

  

Present: Sh. Irfan Ahmed, Ld. Addl. PP for State through VC.  

  Sh. Vikas Tanwar and Sh. Arun Singh, Ld. counsel for 

applicant/accused through VC.  

    

  Proceedings done through video conferencing. 
 
   It is certified that link was working properly and no 

grievance was agitated by either of the counsel in this regard.  

  Present is second application moved on behalf of 

applicant/accused for grant of bail. It is submitted that 

applicant/accused has been falsely implicated in the present case and 

he is languishing in j.c since 28.02.2021. It is submitted that 

applicant/accused has nothing to do with the alleged offence; charge-

sheet has been filed in the present case and no useful purpose would 

be served by keeping him behind the bars.  

  Ld. Addl. PP has vehemently opposed the bail 

application arguing that applicant/accused is a professional thief 

reported to be involved in as many as 30 other cases. It is submitted 

that the complainant is a senior citizen and is residing in the same 

vicinity where applicant/accused is residing. It is submitted that in the  

recovered CCTV footage, soon after the incident, the 

accused/applicant is seen with the stolen bag belonging to the 

complainant. It is submitted that if applicant/accused is released on 

bail, there is every likelihood that he may threaten the complainant. 

Hence, he does not deserve to be released on bail. 

  In the instant matter, it is pointed out by Ld. Addl. PP 

that applicant/accused was seen in the video footage where he was 

seen carrying the stolen articles. The laptop of the complainant has 

also been recovered from his possession. The applicant/accused is 

reported to be involved in as many as 30 other cases. It appears that 



   

 

          

he is a habitual thief. Considering the seriousness of allegations and 

past criminal antecedents of applicant/accused, I am of the opinion 

that he does not deserve the indulgence of the court. The bail 

application is bereft of any merits and the same is accordingly 

dismissed.  

  Application is disposed off accordingly.  

   

 

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 
                                                                                      08.05.2021 

  

DHARMEN
DER RANA

Digitally signed by 
DHARMENDER RANA 
Date: 2021.05.08 
16:55:40 +05'30'



   

 

          

State v Jai Kapoor and Dushal Kumar 

FIR No. 345/2020 

PS Vasant Kunj ( North) 
U/s 412/395/120B/34 IPC 

 
08.05.2021 

  

Present: Sh. Irfan Ahmed, Ld. Addl. PP for State through VC.  

  Sh. Vijay Singh, Ld. counsel for applicants/accused 

persons through VC.  

    

  Proceedings done through video conferencing. 
 
   It is certified that link was working properly and no 

grievance was agitated by either of the counsel in this regard.  

  Present are two separate application moved on behalf 

of applicant/accused Jai Kapoor and Dushal Kumar for grant of interim 

bail. It is submitted that the case of applicants/accused persons is 

covered under the guidelines dated 04.05.2021 of High Power 

Committee constituted by the Hon’ble Delhi High Court for releasing 

them on interim bail.   

  Ld. Addl. PP has vehemently opposed the bail 

application arguing that the case of applicants/accused persons is not 

covered under the guidelines of High Power Committee and the 

applications deserve to be dismissed.  

  In the instant matter, both the applications are not 

covered under the guidelines of High Power Committee. Upon being 

pointed out, It is argued by Ld. Counsel for the applicant that since 

Section 307/304/304B IPC are included under the guidelines of High 

Power Committee for grant of interim bail, which are punishable with 

life imprisonment, Section 395 is impliedly included in the HPC 

guidelines. However, in my considered opinion, once there is specific 

exclusion of Section 395 IPC the implied inclusion cannot be inferred. 

If the intent of HPC was to include all the offences punishable with life 

imprisonment there was absolutely no reason for separate mention of 

Section 304/304B/307 IPC under separate and distinct categories.  

  With these observations, both the applications are 



   

 

          

bereft of any merits and the same are accordingly dismissed.  

  Both the applications are disposed off accordingly.    

  Instant order be uploaded on the court website 

immediately.  

 

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 
                                                                                      08.05.2021 
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Digitally signed by 
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State v. Sukhmeet Pal Singh @ Sukh Bhikhariwal  

FIR No. 93/2020 

PS Special Cell 
U/s 124A/153/153A/201/204 IPC 
 

08.05.2021 

Present: Sh. Irfan Ahmed, Ld. Addl. PP for State through VC. 

  Accused Sukhmeet produced from j.c through VC. 

 

  Proceedings done through video conferencing. 
 
   It is certified that link was working properly and no 

grievance was agitated by either of the counsel in this regard.  

  Present is an application moved on behalf of the IO 

seeking judicial Custody remand of accused Sukhmeet Pal Singh for 

a period of fourteen days.  

  Considering the intricate nature of investigation required 

in the instant matter, accused Sukhmeet Pal Singh is remanded to 

judicial custody till 22.05.2021.  

  Application is disposed off accordingly.  

  Copy of the order be given dasti.   

 

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 
                08.05.2021 
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State v  Neeraj Kumar Chopra 

FIR No. 132/2019 

PS Vasant Kunj 
U/s 307 IPC & 25/27/54/59 Arms Act 

 
08.05.2021  

Present: Sh. Irfan Ahmed, Ld. Addl. PP for State through VC.  

  Sh. Kanhaiya Singhal, Ld. counsel for applicant/accused 

through VC.     

  Proceedings done through video conferencing. 
 
   It is certified that link was working properly and no grievance 

was agitated by either of the counsel in this regard.  

  Present is an application moved on behalf of 

applicant/accused Neeraj Kumar Chopra for grant of interim bail of 90 days. 

It is submitted that due to prevalent pandemic situation, the 

applicant/accused may be released on interim bail in view of the guidelines 

dated 04.05.2021 of High Powered Committee constituted by the Hon’ble 

Delhi High Court.  

  Ld. Addl. PP has vehemently opposed the bail application 

arguing that allegations are very serious in nature. It is submitted that 

applicant/accused inflicted gunshot injury upon the head of the victim. It is 

submitted that if applicant/accused is released on bail, there are chances 

that he may attempt to threaten or influence the victim. 

  As per the report of the IO, applicant/accused is not 

previously found to be involved in any other case.  

  In view of the fact that the case of applicant/accused is 

squarely covered under the guidelines of the High Powered Committee ,  the 

applicant/accused Neeraj Kumar Chopra is admitted to interim bail for a 

period of 90 days from the date of his release on his furnishing Personal 

Bond in the sum of Rs.30,000/- subject to the satisfaction of the Jail 

Superintendent.  

  Application is disposed off accordingly.  

  Copy of this order be also sent to the applicant/accused 

through the Jail Superintendent. 

  Copy of this order be sent to Jail Superintendent for 

necessary information and compliance.  

 

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 

                                                                                      08.05.2021 

DHARMENDE
R RANA

Digitally signed by 
DHARMENDER RANA 
Date: 2021.05.08 17:45:01 
+05'30'



   

 

          

State v  Gaurav @ Raja 

FIR No. 198/2008 

PS Special Cell 
U/s 302/364A/201/120B IPC 

 
08.05.2021 

  

Present: Sh. Irfan Ahmed, Ld. Addl. PP for State through VC.  

  Sh. Vikas Padora, Ld. counsel for applicant/accused 

through VC.  

    

  Proceedings done through video conferencing. 
 
   It is certified that link was working properly and no 

grievance was agitated by either of the counsel in this regard.  

  Present is an application moved on behalf of 

applicant/accused Gaurav @ Raja for grant of bail. It is submitted that 

applicant/accused is languishing in jail for the last 11 years. It is 

submitted that the present case is at the stage of hearing final 

arguments and there is no likelihood of tampering with the evidence 

or influencing the witnesses. It is submitted that applicant/accused 

remained on interim bail for seven months but he never misused the 

liberty of interim bail. It is submitted that he is ready to abide by any 

term or condition imposed by this court while releasing him on bail. It 

is submitted that in the present case, no incriminating evidence is 

available on record to show that the applicant/accused was in talking 

terms with the co-accused Mahender Giri or were knowing each other 

nor it has been proved that the kidnapper was Mahender Giri or 

Gaurav or they conspired with each other and committed the crime. It 

is submitted that recoveries have been planted upon and he has been 

falsely implicated in the present case. 

  Ld. Addl. PP has vehemently opposed the bail 

application arguing that applicant/accused alongwith his associate 

Gaurav @ Raja committed brutal murder of the minor son of the 

complainant and cut the dead body in pieces to dispose it off in a 

manner to cause disappearance of evidence. It is submitted that the 

mobile phone of deceased was recovered from the possession of 



   

 

          

applicant/accused which was identified during TIP by the father of the 

deceased; location of his mobile number  was found at the places from 

where the ransom calls were made and at the places  near 

Shakurbasti railway station and near the drain of Punjabi Bagh where 

the body parts and skull of the deceased were disposed off and 

applicant/accused refused to participate in TIP proceedings. It is 

submitted that there is sufficient evidence to prove that 

applicant/accused and co-accused Gaurav @ Raja were known to 

each other; they conspired to commit the crime and were in constant 

touch with each other.  

  Admittedly, all the prosecution witnesses have already 

been examined and the matter is listed for hearing final arguments for 

quite some time. Due to prevalent pandemic situation, the final 

arguments are still expected to consume some more time. Now, at 

this juncture, there is no possibility of applicant/accused attempting to 

influence the course of trial. Further, even on previous occasions, he 

has been released on interim bail and he has duly surrendered. 

Therefore, his likelihood of fleeing from justice is also negligible. 

Considering the totality of circumstances and present horrendous 

pandemic situation in jail, applicant/accused Gaurav @ Raja is 

admitted to bail on his furnishing PB/SB in the sum of Rs.50,000/- 

each subject to the satisfaction of Ld. MM/Duty MM/Link MM. 

(Reliance is  placed upon the judgment of Hon’ble Apex Court in Re: 

Contagion of Covid 19 Virus in Prisons v. respondents, Suo Motu Writ 

Petition (C ) No. 01/2020 D.O.D. 07.05.2021.) 

  Application is disposed off accordingly.  

  Instant order be uploaded on the court website 

immediately.     

   

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 
                                                                                      08.05.2021 
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State v  Mahender Giri 
FIR No. 198/2008 

PS Special Cell 
U/s 302/364A/201/120B IPC 

 
08.05.2021 

  

Present: Sh. Irfan Ahmed, Ld. Addl. PP for State through VC.  

  Sh. Vikas Padora, Ld. counsel for applicant/accused 

through VC.  

    

  Proceedings done through video conferencing. 
 
   It is certified that link was working properly and no 

grievance was agitated by either of the counsel in this regard.  

  Present is an application moved on behalf of 

applicant/accused Mahender Giri for grant of bail. It is submitted that 

applicant/accused is languishing in jail for the last 11 years. It is 

submitted that the present case is at the stage of hearing final 

arguments and there is no likelihood of tampering with the evidence 

or influencing the witnesses. It is submitted that applicant/accused 

remained on interim bail during the pandemic situation but he never 

misused the liberty of interim bail. It is submitted that he is ready to 

abide by any term or condition imposed by this court while released 

him on bail. It is submitted that in the present case, no incriminating 

evidence is available on record to show that the applicant/accused 

was in talking terms with the co-accused Gaurav @ Raja or were 

knowing each other nor it has been proved that the kidnapper was 

Mahender Giri or Gaurav or they conspired with each other and 

committed the crime. It is submitted that recoveries have been planted 

upon him and  he has been falsely implicated in the present case. 

  Ld. Addl. PP has vehemently opposed the bail 

application arguing that applicant/accused alongwith his associate 

Gaurav @ Raja committed brutal murder of the minor son of the 

complainant and cut the dead body in pieces to dispose it off in a 

manner to cause disappearance of evidence. It is submitted that the 

voice sample of applicant/accused Mahender Giri matched  with 



   

 

          

legally intercepted ransom calls made by him; location of his mobile 

number  was found at the places from where the ransom calls were 

made and at the places  near Shakurbasti railway station and near the 

drain of Punjabi Bagh where the body parts and skull of the deceased 

were disposed off; the skull of the deceased was recovered at the 

instance of  applicant/accused Mahender Giri; DNA of the said 

recovered skull matched with the DNA of parents of deceased; the 

wrist watch of deceased was recovered from the possession of 

applicant/accused Mahender Giri. It is submitted that there is sufficient 

evidence to prove that applicant/accused and co-accused Gaurav @ 

Raja were known to each other; they conspired to commit the crime 

and were in constant touch with each other.  

  Admittedly, all the prosecution witnesses have already 

been examined and the matter is listed for hearing final arguments for 

quite some time. Due to prevalent pandemic situation, the final 

arguments are still expected to consume some more time. Now, at 

this juncture, there is no possibility of applicant/accused attempting to 

influence the course of trial. Further, even on previous occasions, he 

has been released on interim bail and he has duly surrendered. 

Therefore, his likelihood of fleeing from justice is also negligible. 

Considering the totality of circumstances and present horrendous 

pandemic situation in jail, applicant/accused Mahender Giri is 

admitted to bail on his furnishing PB/SB in the sum of Rs.50,000/- 

each subject to the satisfaction of Ld. MM/Duty MM/Link MM. 

(Reliance is  placed upon the judgment of Hon’ble Apex Court in Re: 

Contagion of Covid 19 Virus in Prisons v. respondents, Suo Motu Writ 

Petition (C ) No. 01/2020 D.O.D 07.05.2021.) 

  Application is disposed off accordingly.  

  Instant order be uploaded on the court website 

immediately. 

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 
                                                                                      08.05.2021 

DHARMENDER RANA
Digitally signed by 
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Date: 2021.05.08 17:45:46 +05'30'



   

 

          

State v  Anshuman Narang & ors 

FIR No. 985/2015 

PS Shalimar Bagh  
 

08.05.2021 

  

Present: Sh. Irfan Ahmed, Ld. Addl. PP for State through VC.  

  Sh. Nitin Mehta, Ld. counsel for applicants/accused 

persons through VC. 

  Applicants Anil Narang, Anshuman Narang and Rachna 

Narang present through VC.  

    

  Proceedings done through video conferencing. 
 
   It is certified that link was working properly and no 

grievance was agitated by either of the counsel in this regard.  

  File taken up today on an application moved on behalf 

of applicant Anshuman Narang for release of his passport.  

  Issue notice of this application to the complainant for 

10.05.2021.  

  Ld. defence counsel also seeks some time to furnish bail 

bonds and surety bonds in terms of Section 437A CrPC. Request 

allowed.  

  List the matter on 10.05.2021 for furnishing surety 

bonds and for consideration of application moved on behalf of 

applicant Anshuman Narang.  

 

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 
                                                                                      08.05.2021 
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NCB Vs. Abdul Rehman  
Case NO. VIII/15/DZU/2016 
 
08.05.2021 

Present: Sh. Mukesh Malik, SPP for NCB through VC. 

  Sh. Nitin Kumar, Ld. Counsel for applicant/accused Abdul Rehman 

  through VC. 

  Reply filed. Copy supplied to Ld. Counsel for accused through 

email. 

  Ld. Counsel for accused submits that this is an application for inte-

rim bail on behalf of accused on the ground that Ms. Uzma Rehman, wife of the 

accused aged around 31 years is suffering from hepatomegaly with fatty liver with 

spleenomegaly with bulky uterus with bilateral small renal calculi with pain in 

lower abdomen. Ld. Counsel submits that immediate surgery is required for re-

moval of bilateral renal stone and there s no other family member to take care of 

the wife of the accused. Ld. Counsel submits that there are five minor children of 

the accused. Furthermore, it is COVID time and the condition of the accused is al-

so not very good. Previously, he was granted interim bail for a period of two 

months and has never misused the same therefore accused be released on interim 

bail for two months. 

  Ld. SPP submits that there is recovery of commercial quantity of 

contraband hence there is definite bar u/s 37 NDPS Act over grant of bail to ac-

cused. Ld. SPP submits that as per the verification report of medical documents 

received from the concerned doctor, the wife of the applicant is an OPD patient 

and no date for surgery has been fixed till now and from the medical documents, it 

is not clear as for what purpose the patient needs surgery. Ld. SPP further submits 

that as per the verification report, the wife of applicant is suffering from back and 

lower pain and hematuria and it is nowhere mentioned that she is to be operated for 

removal of bilateral renal stone. Moreover, the medical advise is not from the 

surgeon who is to operate upon the patient hence, no exceptional or extraordinary 

circumstances made out in terms of order dated 26.02.2016 of Hon’ble High Court 

of Delhi in Athar Parvez Vs. State Crl. Ref. 1/2015. 



 

  Heard. The recovery in the present case is commercial quantity of 

contraband and hence there is embargo u/s 37 NDPS Act over grant of bail to ac-

cused. The main ground of bail is surgery of wife of accused however no date for 

surgery has been mentioned. Furthermore, the verification report reveals that Dr. 

Md. Rehan Badar from whom the wife of accused is taking OPD treatment is not a 

Specialist and is MBBS (MD Physician). The verification report does not suggest 

that the condition of wife of the accused is precarious. No exceptional circums-

tances made out to release accused on interim bail hence, the present application of 

accused Abdul Rehman is dismissed.  

  Copy of the order be given dasti as well as be sent to accused Abdul 

Rehman in jail. Order be uploaded on Delhi District Courts Website. 

 

 
                    (Ajay Kumar Jain)  
                      Special Judge-NDPS 
                    New Delhi/08.05.2021 
 


